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13. Amit Kumitr lAssu.Ahlmadiu1he court ofSh. Ahlmed tn the court 0 _ . $-

Khatri Kishor Kumar,DislrictJudgc- Shrce.l='= A5501. JMFC (Dl3'_la!\
Z EC:796S2993 04 (North), Rohini Courts, Traffic Court). North ROW" ‘t

__ Delhi. ( _ - JCQIMS _: '7 or l
I 4. Ms. Preeti. JJA V L Aésti. Alxlniaclin the court of Asstt. Ahlmad 1n_lhe_ court of Sh-
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- r 5. Cifitra JA in Ofiice Pool, Admn. Reader 1n the court ofMs. Deshna
, i EC:24S895l6 Branch-Ii (HQ5), THC, Delhi. Golichha, JMFC (N1 Act)-07,

; ,_, _____ rl H Central, THC, Delhi. __7
"6 ,1 Ms. Roginee, JJA Asslt. Ahlmad in the court oTSh. JJKH1Officc Poo], Adrrin. Branch-
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;_ 7. j Ashish Kumar IA in Office Pool, Adnm. ‘ Reader in the court ofMs. Vidushi
Gupta Branch-II (l-IQs), THC, Delhi. Garg, JMFC (Digital Traffic
EC:60D70893 _ __ _ r - _Court) Ijc-§(Delhi District, PQQ

i ’St.u-ijny Kumer i SJA in Office PoofAdmn. R&I7” Branch (North), Rohini‘2 W EC:95807535 Branch-ll (HQs),'1‘is1-Iazari ‘Courts. Delhi. V
1 t _ Courts _ ,
; cl 9. Anil Kumnr, SJA SJA in Offiee Pool, Admn. ~ Reader in the court of Ms. Meena f
5' ' (EC22927453) Branch-II (I-IQs), THC, Delhi. Chuuhnn, JMFC (NI Act), Digital l

_ ( __ _ I __ Court-03.Cc;_;t1}1_l.THC,Dc1hi
Neerja Vcrma Iuclicial Assistant in Accounts Officc Pool, Adrnn. Branch

r EC:8l703616 Branch (North-East), (Shahdara), Karkardoomn Courts,
__ r Kerlmrdooma Courts _ __ _ i Dellai. ' _

. Kumar Gaurev IJA in Computer Branch Asslt. Ahlmad iu the court ofMs?!‘
§ ‘ EC:43455788 (Central), THC, Delhi. Padma Ladol, JMFC-04 (NDD),l
5 77 _ e __ ,,_ __\ PHC __ __In 12. Raj Kumar Sr. PA, Accounts enm<=1?(f~1I§~ 1 Br. I/C; Admin-Ill (l-IQs), mt
is 1‘ Kunrloo mum), PHC, New Delhi ~ Hazari Courts. Delhi. Y1\ _EC:92844048

13. '1/ikas “Kumar lluclicial Assistont in Accotthls i Readcriu the court oi‘ Ms. Neetu I
shurma EC:l223'? Branch (Central), Tis Huzari Nngnr, ACJM-06, RACC

_ _ __ ”_ ‘Courts
14\\\“ 1 - Iggiifih Kiimflr SJA, Delhi State Legal lserivicel lliendcr hi the court ol‘ Ms. ‘3
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The officials who haven't yet complied with the transfer order No.40653-4l053IP&T/Admn-
lIIHQsI2024 dated 04.11.2024 are directed to relieve forthwith and join at their transferee
station without any further delay, failing which their matter wilt be referred to the Vigilance
Branch, without any further notice. for initiating disciplinary proceedings against them for
disobedience, insubordination and non-compliance of the transfer order.
The incumbent ‘Reader-cum-Ahlmad’ in thc court oflvis. Mcena Chauhnn, JMFC (NI Act).
Digital Court-03, Central, THC, Delhi is hereby designated as ‘Ahlrnad’ from now onwards
and Sh. Sumit Kumar, JJA (EQ34366846) is directed to join in the Office Pool, Admn.
Branch-ll (1-IQs), THC.
The transfer order No.40653-410S3Il‘&'i'lAdmn-lIlHQs!2024 dt. 04.11.24 in respect of Sh.
Sendecp Kumar, JIA (EC:l'I522560), Sh. Habib Khan, JA (E.C:97810700), Ms. Rita Moudgil,
JA (EC: 74217995), Ms. Chitra Manghat EC:643l3949, Sh. Jagrnohan Singh, JA (EC:l2616)
and Ms. Renu Bhugra, JA (EC:78052062) stands cancelled. 'Fu|1her, the designation of the
court of Ms. Shreejce Abbot in the transfer order dt. 04.11.2024 be read ns JMFC (Digital
'I't'n1]ic Cour!) instead ofJMFC (Digital Court).
Transfer Order N0. 3_720S-255IP&'['IAdmn.l]/ 'i'HCIHQsl2024 dated 07.10.2024 of Sh.
Gaurav Atrcc, SJA stands cancelled.
The Transfer Order No.$9202-59362JP&T/Admn.IllTl-ICII-iQsl2024 dated 19.10.2024 in
respect ofSh. Paras Bhntnagar, JJA (EC99968087) stands cancelled and rest of the officials
who are yet to comply with the same are hereby ‘STOOD RELIEVED‘ forthwith with the
dl1’CCliOt1S to join at their transferee station. Any disobedience of these directions would entail
appropriate disciplinary action against the erring officialls.
The footnotes Sl. No.6 to 9 ofthe Transfer Order dated 04.1 [.2024 be read as:

In addition to the work already assigned,'the following officials shall also look alter the
work ofAsstt. Ah]mad inthe courts mentioned against their names as per the suitability and mutual
convenience of both the Ld. Presiding Officers:

Nome of the Asstt. Place of Posting Additional Court

‘I. Sh.Seehin Sh. Rajesh Kumur Goel, Ms. Ruvinder Bedi, District
Dhtmkhad ‘District Judge (Commercial Judge (Commercial)-12

p‘EC:S3370496' Court)-02 (Central), Tis (Central),’I‘i-IC. Delhi. ~
__t __ 1-iamri Courts _ __ 7 7 _ 1

2. ' 1 Devenshu Katiwal J it Sh. Anti iiumar Sisodin. l Sh. Sanjeev Kumar AggarwaJ,
EQ78262550 District Judge (Commcrcia1)- ‘. District Judge (Commercial)-

04, (Central), Tis I-lazori 1 (Cenlral),Tl-IC, Delhi. l
1 Courts t 1

3. i Vi110.)'Sl11gltRIl\V8i. 1 sn. Mukcsh Kumar Gupta, Sh. MK.) Nagpal, District‘
EC:55S1l9l0 District Judge {Commercial} Judge (Commercial)-13

i‘ 07, (Central), Tis I-lozari ‘.(Central), THC, Delhi. p
.5 Courts _ ._ 1 , _ ,1

4.

Delhi

*f‘7NnreshKun1ar" 7 Sh. Decpak Ciarg, District‘ Sh. Nikhil Chopra, District
EC51300462 Judge (Commercial Coun)- Judge (Commercial)-61‘

09, Centra1,Tis Hazari Courts, ‘ (Central), THC, Delhi. \

15. f’MohitEC:12204l33z!’Sh. Ajay Paulie,-1 District Msllla Rawat,DistrictJudge'Judge (Commercial Court-10) (Commercial)-03 (Central).
(Central), Tis I-lazari Courts Tl-iiC,Delln. -_ _;

3¢ A T. RenuSharrni1 C sn. s..n..a.‘. s. Rathi, District 1. st}. _Gorztkh Nnth Pandcy.
EC:t 1503 Judge (Commercial -Court-l l) D|Sll'l0l Judge (Commercial)-

__\ (Central),'lfis1-lazoriCourts_ 08 (Central), THC, Delhi. _‘,

\t\"\W
(Sanj ny_ Gnrg-l)

Principal District 8: Sessions Judge (HQs)
yiamri Courts, Delhi
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- Ld. Principal Distriot.& Sessions Judge concerned, DelhilNew Delhi.
Ld. Member Secretary, DSLSA, RACC, New Delhi.

- The Principal Judge, Family Courts (I-lQs), Dwarlca, Delhi.
- The OfficerIOi'fieer In-Charge conecmed.
. The Personal Office of the undersigned.

The Sr. Accounts Oftieerl Accounts Officer, Central, THC, Delhi.
'7. The DDOS, Accounts Branches, Delhi I New Delhi
8. The Dealing Assistant ‘s, Personal F1le,Leave & LAYERS Seat, Central, "rt-tc, Delhi for

further necessary action/updation as per rules.
9. The D ' 'rflglang Assistants, ACR Cell (HQs), Delhi for nminlaining/updating the record

re mg posting details ofthe ofiicial
I-flfihsa concernedfor the purpose ofsceking ACR.s'.l e Dealing Asst., Website Committee, THC with the direction to upload the order on the

‘Employees Comer’ (on Website). ’
1 1. For uploading on LAYERS.
l2. The officials concerned for immediate compliance.

\\\\\\qM
Principal District & Sessions Judge (HQs)

Tis I-iazari Courts. Delhi
v


